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1.4.1973
we grant respondents six months time from the date of

the claim of the petitioners arrears w.e.f.

receipt of this order to calculate and pay arrears to
the applicants. _ .

In the result O.A. is allowed, but without any
order as to costse.
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Order dt. 24-11-200C,

. and Mr, H, M, Dhal,
learned counsel for the applicant on MA Nc.835

-G£ 2000.In view of submission made oy Ld.ciéunsel

for ooth sides, Respondents are given twO MONELRS wuw . ||

time more from today to comply with the order

dt.15.5,2000.N0 further time will be allowed, 3

Vice-Chairman
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ORDER D'P.l\!‘.Z.ZOOl.
Heam Mr.R.C,Rath,Leamed ASC and Mr.Ll,
pani,leammed counsel for the petitioner on
MA Nc.823/01 secking o months time to innpléx’iaent
the order ¢f this Tribunal,It is submitted oy Ld-.
AsC that cuf of 31 applicants order has been
complied with in respect of 30 and in respect oﬁ.
1 applicant, arrear ha: not been paid as he has.
in the meantime retired.He wants 2 months time to
implement the omrder of the T:i'bunal.AM.A. having
neen filed on Ist ?ebm.ary,ol,;time allowed till
31.3,2001 to implement the order of the Trinunal .
MA is accordingly disposed of.Let a copy of this

be given tc learned counsel for both sides.
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